Vol Matters under DECENBER 23, 1080

{Dr. Svvvemanism Sweamy]
Reailwuys and Air India are the worst
offenders. The Stute Government has
minimised the dablitution by ecreat-
ing a Stum Boeard. [ demand the crea-
tion of a Wational Slum Improvement
Board 10 provide basic amenities for
poor people of the city of Bombay
and other Sowns.

{xii) SuepLy OF CEMENT AND COAL FOR
RaJasTiian CaANAL PROJECT
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(xiv) UNDERSTAFFING OF TELEGRAPH
OFFICES

SHR1 N. SELVARAJU (Tiruchira-
pafli): I would draw the attention
of the House to the understaffimg of
Telegram offices throughout India in
general, and Thruchirapalli division
in particular. Thea shortage of staff
in the telegraphist cadre is so alarm-
ing that meny circuits/working sta-
tions are being kept umnanmed for a
very long time, causing beavy delay
in transmitting important telegrams
and consequently telling upon the
efficiency of the service.

For example, Tiruchirappalli office
has at present a sanctioned strength
of 59 telegraphists. If the recornmen-
dations of the staff inspection unit, ap-
pointed by the government in 197¢ is
given effect to, then this strength has
to be increased to 69. Shortage of 10
telegraphists accounts to 10x€.7-
€7 manhours is not at all compensat-
ed by recruitment of additional staff.
Apart from this there is understaf-
fing due to shortage, and inadequate
leave reserve and impractical stan-
dards Yor calculation of staff sanction.

I demand samction of staff on a
more rational and pravtical basis.
Staff should be sanctioned on circuit
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pasis, on the basis of warking hewrs of
an office and on the besis of actual
number of telegramg handled. This
will not only relieve the mental and
physical strain on the workers due
to over-working but will alse increase
and maintain the efficiency of the
efficiency of the telegraph serwvice in
transmitting telegrams, both express
and ordinary, in time.

{xv) REPATRIATES FROM Su1 LaNKa.

SHRI ERA ANBARASU (Chengal-
pattu): I wish to bring to the no-
tice of this august House the pathetic
condition of, and the poor treatment
accordeqj to, Srj Lanka repatriates in
., owr countiry, especially those who set-
tled in Tamil Nadu, Karnataka, Ke-
rala, Andhra Pradesh and Uttar Pra-
desh.

As per the agreement between the
Government of Sri Lanka and the
Govermment of India in the year
1970 the repetriates are being sent to
India year by year for psettlement
and rehabilitation in India. In the
year 1970, 170 families were settled
at Asthinapur in the State of Uttar
Pradesh. Some of them were provided
with employment in Madhan Indus-
tries Ltd., at Asthinapur. Nearly 3,000
families were settled at Guntakksl,
Nellore, Rajamandri, Seerla, Vishaka-
patnam and Karimnagar in the State
of Andhra Pradesh. Nearly 15000
families were settled in various pla-
ces in Kerala, Tamil Nadu and Kar-
nataka.

Employment opportunities are
give to one  person in the
family even if the family

consists of 10 to 15 members. The
wages paid to them are only Rs. 3.05
per day. The wages are paid only
on working days. Housing, water and
medical Sacilities provided to them
are very poor. They are made to live
in small hlrts in remote corners of
towns and cities. In spite of  their
repeated appeals, the conterned au-
thorities have not chosen to take any
wteps %  Dmprove thefr condition.
Tlence, mnany familfes had fto suffer
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due to starvatiom, imadeguacy of
water and medical aid, It is reported
that every day one person or the
other i1s dying of starvation and lack
of medical facilities. It was brought
to my notice that so far nearly, 5,000
people have died of starvation and
lack of medical facilities.

When the repatriates brought their
pitiable condition to the notice of
Siri B. R. K. Shastri, 1LA.S, Sub-
Commissioner for Rehabilitation and
Ex-officio Principal Secretary to the
Govzrnment, Revenue (Rehabilita-
tion) Department, Hyderabad, instead
of considering their demand sympa-
theticallv. he issued a circular No.
EOPS 20 80 dated 25-10480 to the
various collectors of Andhra Pradesh
with some directions not to give any
financial or other assistance to the Sri
Lanka repatriates.

It appears he was so cruel and un-
kind as to instruct the concerned per-
sons not to give many financial assis-
tance even if there weas any personal
misfortune, death etec. It is worth
mentioning here some of the aver-
ments in the circular:

“If there is any personal misfor-
tune, the management should ar-
range for cremation or burial and
should net give more than Rs. 10
for sundry expenses. If it is for me-
dical assistance, they should pur-
chase and arrange for transport
like purchase of ticket etc. Under
no circumstances a repatriate should
be given more than Rs. 10 in cash
for any purpose whatsoever.”

Copies of this circular were alsc
circulated to all the mill-owners, fac-
tory owners, farm owners etc.. where-
ver these repatriates were employed.
This resulted in inhumane treatment
and harassment by the employers.

1 understand that the Government
of India has sanctioned Rs. 15,000



